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Annex V
(Paragraph 9)

BY E-Mail
COUNTERFEIT NOTES DETECTED BY BANKS 

(CONSOLIDATED DATA ON AN ALL INDIA BASIS) 
Report for the month of ______________________________ 
Name of the Bank ______________________________ 
Address of the Forged Note Vigilance Cell ______________________________ 
     ______________________________ 
     ______________________________ 
     ______________________________ 
email address ______________________________ 
PART-1; State/Union Territory-Wise Summary of Counterfeit Notes Detected by the Bank  
State/Union 
Territory* Denomination Wise Number of Notes  

TOTAL 
PIECES 

  Rs. 10 Rs.20 Rs.50 RS.100 Rs. 500 Rs.1000   
1               
2               
3               

GRAND 
TOTAL               
* Indicate Name of State/Union Territory 
PART-2:  Details of Cases of FIRs     

  

Pending 
with the 

police at the 
beginning of 
the month 

Sent to 
police 
during 

the 
month  

Returned by Police Pending 
with police 
at the end 

of the 
month (A) 
+ (B) - (C)     

  (A) (B) (C) (D)     
Number of 
Cases             
Number of 
Notes             
NB: Each FIR lodged comprises one case. The total number of 
Counterfeit Notes covered by FIRs to be indicated in each of the 
columns     
Certified that (i) FIRs have been lodged in respect of all notes 
indicated in Part -1 above, and (ii) the related data has been reported 
to the Issue Office of Reserve Bank of India concerned.     
Name  of Head of the FNV Cell  _____________    
Designation  _____________    
Date  _____________    
Forwarded to Department of Currency Management, (FNV Division), Reserve Bank of India, Mumbai 
in terms of letter DCM (FNVD) No.5996/16.12.01/2007-08 dated February 15, 2008. 
NB: the Report to be prepared in MS Excel and transmitted by e-mail to dcmfnvd@rbi.org.in 


	Authority to Impound Counterfeit Notes 
	Detection of Counterfeit Notes - Training of Staff
	The Controlling Offices / Training Centres may also organise / conduct-training programmes on the security features of banknotes for members of staff to enable detection of Counterfeit Notes at the point of receipt itself. If necessary, they may take assistance of the officers from the nearest Issue Office of Reserve Bank.
	Detection of counterfeits in chest remittances is also liable to be construed as wilful involvement of the chest branches concerned in circulating Counterfeit Notes and may attract special investigation by police authorities, and other action like suspending the operation of the chest concerned. 
	Reserve Bank may consider the option of levying higher penal interest/penalties for the amount of forged notes detected in the chest remittances from the date of last removal of soiled notes from the respective chests /during inspection.
	5. Sharing of the information thus compiled with bank’s CVO and report to him / her all cases of acceptance / issue of Counterfeit Notes over the counters.
	8. Ensuring that only properly sorted and examined banknotes are fed into the ATMs and to put in place adequate safeguards, including surprise checks, both during the processing and in transit of notes.
	(ii) Asstt. Director, National Crime Records Bureau, Government of India, Ministry of Home Affairs, East Block-7, R.K. Puram, New Delhi-110 066.
	II Reporting of Data by the Forged Note Vigilance Cell of Bank
	Forged Note Vigilance Cell set up at the Head Office of the bank (other than Cooperative and Regional Rural Banks) shall submit a monthly Return reflecting data on Counterfeit Notes detected by the bank, on an all-India basis in a prescribed profoma (Annex V) before the end of the succeeding month, by e-mail to the Department of Currency Management, Reserve Bank of India, Central Office on the following address: - dcmfnvd@rbi.org.in
	A "nil" report may be sent in case no counterfeit has been detected during the month.
	Data on Counterfeit Notes detected by branches of Co-operative Banks and Regional Rural Banks should be furnished on monthly basis to the respective Issue Office of Reserve Bank (Annex IV). 
	Data on an all-India basis should be compiled at the Head Office of the bank on monthly basis in Annex V and furnished to Reserve Bank of India only when called for.
	All Counterfeit Notes received back from the police authorities/courts may be carefully preserved in the safe custody of the bank and a record thereof be maintained by the branch concerned. Forged Note Vigilance Cell of the bank shall also maintain a branch-wise consolidated record of such Counterfeit Notes. 
	These Counterfeit Notes at branches should be subjected to verification on a half-yearly basis (on 31st March and 30th September) by the Officer-in- Charge of the branch concerned. These should be preserved for a period of three years from the date of receipt from the police authorities. 
	The Counterfeit Notes may thereafter be sent to the concerned Issue Office of Reserve Bank of India with full details.
	The Counterfeit Notes, which are the subject matter of litigation in the court of law should be preserved with the branch concerned for three years after conclusion of the court case.
	Name of the Bank/Treasury/Sub-Treasury
	Address of the Bank Branch/Treasury/Sub-Treasury 
	  
	Serial Number: of the Receipt-     
	Date:
	The note(s) described below received from ……………………………………..
	………………………………………………………………………………………
	(name and address of the tenderer)  is/are counterfeit and has/have therefore been  impounded and stamped accordingly. 
	Sl.No. of the note                 Denomination    Parameters on which the note 
	                                                                                 is deemed as counterfeit
	Total No. of notes:
	 (Signature of the tenderer )                          (Signature of the counter cashier)
	Name & Address of the Bank Branch
	Ref. No.                                                                                             Date:
	The Sr. Inspector of Police,
	___________Police Station,
	_____________________
	Dear Sir,
	We enclose the following counterfeit notes detected in our office on ________. The name and address of the tenderer together with his statement is enclosed.
	2. As the printing and/or circulation of forged Indian Currency Notes is an offence under Sections 489A to 489E of the Indian Penal Code, we request you to lodge FIR and conduct the necessary investigation and bring the culprits to book. In case it is decided to file criminal proceedings in the court of law, you may first arrange to send the notes to any of the Note Printing Presses, Forensic Science Laboratories etc. in terms of the provisions of the Section 292(1) and 292(3) of the Code of Criminal Procedure) for examination. The expert opinion furnished may be produced in the court as evidence under Section 292 of the Criminal Procedure Code. The forged notes may please be returned to us after the completion of the investigation and/or proceedings in the court of law along with the detailed report of the investigation/decision of the court.
	 Annex VI
	(Paragraph 5)
	Designs of Banknotes Issued by the
	Reserve Bank of India Since 1967
	Ashoka Pillar
	147X73mm
	Do
	-do-

	177X73mm
	 - do -




